
TiNDER SECTION 9 OI. IBC

n the matter oft

Coram: Shri R. Varadharajan, Member (Judicial)
For Petitioner (s)

For Respondent(s)
Harshad Tholia, Adv

ORDER

Leamed counsel for the petitioner is present as well

M/s. Electronica Sales pvt. Ltd.
t/Petitioncrs

Order deliv on 07.09.2018

Naresh Kumar Sei

that of Corporate

e reply or in the

Taking into

granted to

matter. Post the

Debtor who represents that since settlement talks are going between the parties
and that in the circumstances sometime may be granted to
altemative to report settlement by the next hearing

consideration, the said representation, three days time is
Corporate Debtor to file its reply or to report settlement in
matter on 14.09.2019.

ber (Judicial)
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